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- 	 CENTRAL ADMINISTRATIVE TRIBUNAL 
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Commercial Complex(BDA) 
Indira Nager 
Bangalore — 560 038 

Dated : 

Review 	Application No. 	 2 /87 	Alk) 
cx 	In A Mg - - /26( p• 

Applicant 

Anagur Bhaskar 
To 

1. 	Sh Anagur Bhaskar, 
Assistant Station Master, 
Mangalore Railway Station, 
Mangalore — 575 001 
Dakshiria Kannada District. 

2. 	Sh BV Gangi Reddy, Advocate, 
C/0 Sh K. Subba Rao, Advocate, 
12, Cubbonpet Main Road, 
Barigalore-560 002. 

• 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH IN 

REVIEW APPLICATION NO. 17ft7 (T.No 	/s6E.1) 

Please find enclosed herewith the copy of the 

passed by this Tribunal in the above said Application on  

Encl 	As above 
	 (JuDIcIAL) 
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CENTRAL ADMINISTRATIVE TRIBUNAL 	
REGISTERED 

BANGALORE  BENCH 

Commercial Complex(BDA) 
Indira Nagar, 
BANGALORE— 560 038. 

Dated 

I.A.1 on Review 
hIP No. 

Applicant 

Anagur Bhaskar 	 Vs 	GM, Southern Railway & Anr. 
To 

Sri Ariagur Bhaskar, 
Assistant Station Master,  
Mangalore Railway Station, 
Manga lore-575001. 
Dakshjna Karinada District. 

Sri B.V.Ganga Reddy, Advocate, 
C/c Sri K.Subba Rao, Advocate, 
128, tubbonpet Main Road, 
Bangalore_560OcJ 1  

SU83CCT: Sending copies of Order passed bj the Bench in 	A-1 in 
ReviewApplication No.17/87 	- 

Please find enclosed herewith the copy of the Order/ 
passed by this Tribunal in the above saidL*pplication 	L Review 

No. 17/87 	 on 1.5.1987. 

£ncl:as above. 	

- 

AUDICIAL) 



. •1 

--->, 

Order Sheet (contd) 

Date 	Office Notes 
	

Orders of Tribunal 

II 

Iii 

E/LHMF 

In this application, the 
applicant has moved this Tribunal 
to recall our order dated 6-3-1987, 
restore the rview application 

No.17 of 1987 and deal with the 
earns on merits. 

We have perused the application 
and the affidavit filed in support 
of the application. We are satisfied 
that thtts and circumstances 
justifyYell of our order dated 
6-3-1987. We therefore allow this 
application and recall the order 
dated 6-3-1987 and restore the 
review application to its original 
fi 2. . 

After restoring the review 
application, we have heard Shri 
f'i.S.'Anandat.Ri,learned counsel for 
the applicant, on the admission or 
otherwiec of the application. 

On a detailed examination of the 
questions that arose for determi-
nation, we have found that the 
original application made by the 
applicant for a direction to prouite 
him was ill-conceived and there were 
no grounds whatsoever to allow his 
application. Everyone of the 
grounds now stated in the review 
application and highligh9 by hri, 
ôandaramu do not disclose " 5Tfl' 

4ur order. We see no merit in thr 
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appLtcatiQn and diBrniss the 
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